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MR. SPEAKER: Now, the que:,tion 
is : 

"That the Bill to auhurise pay
ment and appropriation of certain 
sums from and out of the ConsoJi
dated Fund of Indi.a for the ser-
vices of the financial year 1980-81 
for the purposes of Railway�> h.e 
taken into consideration." 

The motion was adopted. 

MR. SPEAK.ER: The House wilJ 
now take up clause by clause con
sideration ot the Bill. The question 

·�is: 

"That clauses 2 and 3 stand part 
of the Bill". 

The motion was adopted 

Clauses 2 and 3 were added to the 
Bill. 

T11e Schedule, Clause 1, the Enacting 
Formula and the TWe were added to 

the Bi!l. 

SHRI KAMLAPATI TRIPATHI: I 
move : 

"That the Bill be passed''. 

MR. SPEAKER: The question is : 

"Tilat the Bill be passed". 

The motion was adopted. 

12.45 hrs. 

MATTERS UNDER RULE 377 
( i )  SUPPLY OF IMPROVED VARIETY OF 

SEEDS OF MAIZE AND MILLET 

THROUGH FAIR PRIC� SHOPS IN 
MADHYA PRADESH. 

lft m=ft'q � �qi (� )  : 1f� 11'br ..-
qf"1fi ier if � ;ft ""'"� � 1!.1ft( lliT 

llitlf � g) 1fqT t � 1'ffl � �"( 
• Tnnf � � qt m t (l'll'T ii I ((04 
� fi=f1T1f lfi � � 10'31' ��!:l if@T ! I 
,i �'T it � ili"ir i-f� if � � 
�;ft � if finr � t I �� ff"lffl' i 
�"° qTITf"° f �� � Rim' � 
lti1' � q'"{ 'it � �m t , m tit �, 
;fl� �u ?NT um� � ,ft' � 
if6T t , �: 11t� \'f1W� tf1tJ � • 
�nrrZfP11fi wro ffl11'11 if; m� , � 
WT� 1'iT afr� �l'GT� �tt � 
� er� '1J'inf m� � � ,-� � 
� ifi'U� cf.T � � I 

12.46 hrs. 

[MR. DEPU'IY SPEAKI.:R in the Chair] 

( ii )  PAYMENT OF WAGES '"0 LABOURERS 
UNDER DROU(,HT RELIEJ." PHOGRA MME 
IN DUNGARPUR AND BANSWAR1' 
AREAS OF RAJASTUAN 
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(iii) STEPS TO MEET 1'HE LEGITIMATE 
DEMA!IN or IMN'JmOOM: INDUSl'Ry. 

SHIU K. ltOMHAMBU (Canna-
nore) : Sir, ille handloom weavers of 
Kerala have gone on a strike de
manding protection to the handloom 
industry and higher wages and other 
benefits for the workers. 

M�y organisations connected wilh 
the handloom industry have made 
repeated repre(jentations to the Cen
tral Government demanding a reduc
tion in the price of ya"n. The Kerala 
Government its£:lf has requested the 
Centre to do something about it But, 
strangely enough, the Central Gov
ernment went on increasing the price 
of yarn. In March last, the Prime 
Minister had givE:'n an as�mrance that 
the matter would be g1ve,n sympathe
tic consideration. But th� Government 
has not cared £o implement that as
surance. The price of  yarn has gone 
upto betwe:en 45 and 47 p2r cent. In 
this situation, it is essential th9.t the 
price be brought dowin to 1978 level, 
and it has to be maintained at this 
level for some more timp so that the 
handloom industry 1r;; not ruined. 

The handloom industry ic:; a dc.:ccn
tralised one in many clreas. As a re
sult of that, the workers arP deprived 
of minimum wages and other bene
fits. The Central Government should 
take, initiatives to rP -o"ganize tl1is inM 

dustry on factory 1ines and on force 
national minimum wagf'c;. 

I, therefore, reque111t the Govern
ment to take immediate steps so that 
the, legitimate demands of the work
en in \he handloom industry ere 
met. 
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( v)  ST!WS TO Ct&AR '?HZ P.l,NDINQ CA8IIII 
IN CALCUTl'A !Nt>USTRIAL TDIBD'NAL 

SHRI SUSHIL BHA'ITACHARYY A 
(�d....,�) : ,._ 19� �� Qf eases 
are pendiog at Calcutta .. kial 


